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CENTRAL ADMINISTRATIVE TRIBUNAL

‘GUWAHATT BENCH 33 GUUAHATI 33 5, \
J.hgx‘ ) '
'GRIGIRAL APPLICATION NO. 4 of 1994
MISE.PETITION/CONTEMPT PETITION/REVIEW APPLICATION NO. , (0.A. )
Byomkesh Dev V . APBLICANT (S)
' ‘  ERsus

» N O

o

Chief Enginser, Eastern Command & Others

. RESPONDENT (S)

.

Mr A, Dasgupta

ADVOCATE FOR

Mr P, Choudhury and
Mr M, K Saikia

APPLICANT (5)

ADVOCATE FOR

Me A.K, Choudhury, Addl, C,G,S,C,

RESPONDENT (S)

OFFICE NOTE *

COURT'S ORDER

thus wpvhcanon is in
form and within time:
c. F.of Rs. 50/-
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Heard learned counsel
Mr A.DaSQtha on behalf of the
applicant, Shri Byomkesh Dev,
Perused the statement of grlevan-
¢es and rellefs sought for in
this appllcatlon. The main
grievance:is in respect of the
order No,131322/2/93/34/71/
Engrs(EIC(I) dated 9.10.1993
transferring the applicant
Shri B. Bev from G.E. Dinjan to
GE Gangtok. It is submitted that
daughter of the applicant will
appear in the Highsr Secondary
'examination and he is ready to
comply with the transfer in ths
end of April 1994 uwhen the
educational session for 1993-94
will end, Learned Addli. C,G,5,C,
Mr A, Choudhury submits that

- Shri'Syren €h Kalita, QE Gangtok

has been transferred as GE
Dinjan vice applicant by the
same. order and that the movs of

the transferse was to be



! . : - : ] . N —
- TR e Jﬂi
OFFICE WOTE o ',.D ATE U - COLRT'S DRDER

- ivan oy -

0 T r

'7;1;§4ﬁ | x .

i ,complated by 31.12,1993 and that

o perhaps Shri S.C, Kalita had
aalready moved and, so the

- - 'transfer order need not be

B .lnuerfared uith.

0 Grgund raised by the
applicant deserves conSideration.
Accordzngly, we diract: ths .

'respondents to order Shri S«
Kalita GE Gangtok not to move ,

‘ tto DinJan till end of April 1994
‘ 1? not yet moved. and. cogsequently
vallou Shr1 B, Dev, appllcamtiﬁa

uork as GE Dinjan tlll end

vAprll 1994.

,( My Basgupta Further subm:ts
,that the applicant is suffering

' from haart disease and his

! posting in any plain area having -
medical facilities wguld suit

his health and he has submitted

a representation dated 16.,12,1993
bafore the author;ty. It is for
the authorlty to consider his o .
representation sympathetlcally-éh
and to diggpsemof,ét the’earljést.
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' This applzcatlon is dispos-
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.+ ed of with the above dlrection
' and order. ’
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Intlmata all concerned

immediately, S
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y Vibe-Chairman.
' Copy of the. order may hef' de«f”'i- ‘
., furnished to. the counsel for the nkm ﬂe@bar
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